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SHRI K R. GANESH: The Commis-

sion want some lLittle time to do the

residual work. So the word ‘soon’
used is very appropriate,

SEVERAL HON. MEMBERS rose—~—

MR. SPEAKER: Order, order. You
have made a mockery of this House.
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MR. SPEAKER: All right, The
Minister will look into it.

13.11 hrs

SHRI' JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, in the Bus:-
ness Advisory Comnuttee

MR. SPEAKER: I will call you
leter on. Now, Shri Kalyanesunda-
ram,
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SHRI JYOTIRMOY BOSU: S8ir, it
wee glecided that the item on ear
would be taken up at 12.30. If there
i8 no time we should sit longer, be-
cauge it is a substantive motion. At
least four to five hours should be
given,

MR. SPEAKER: No, no.

SHRI JYOTIRMOY BOSU: Under
193 it is a substartive motion. There-
fore, I have the right of reply. 1 am
just bringing it to your nofice.
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13.12 hrs.

Re. Charges Against Tamfj Nadu
Chief Minister and his Cablnet
Colleagues

SHRI M KALYANASUNDARAM
(Tiruchirapalli) rose-—

MR. SPEAKER: Please sit down.
Let me tell you something. We do
not allow discussion on the corrup-
tion charges against the Chief Minis-
ter of a State.

SHRI M. KALYANASUNDARAM:
I am not...

MR SPEAKER. I bave displlowed
it.

SHRI M. KALYANASUNDARAM:
I am not rising on that. I want to
know from the Prime Minister what
action she is going to take, because
the matter is now before her. She
has sent the dharges to the Chief
Minister and called for his remarks
and the remaris have been serf here.
So, this House is entitled to know
what are the charges and what is the
reply and what is the Central Gov-
ernment going to do with that (In-

terruption).
SHRI M. KALYANASUNDARAM
It is o matter of public knowledge.

MR. SPEAKER: That is all riglit.

SHRI M. KALYANASUNDARAM:
Let the reply be placed on the Table
of the House. In'the Assembly ihare,
they have plaged it on the Table of
the House. It is public property now.

SHRI G, VISWANATHAN (Wanai~
wssh): We want an enquiry on Mr.
Kalyanasundaram.*s (Interypuption).
and is indulging in wntl-national acti-
vities. We want an enquiry. (Inter-
rujgion). His loyslty to tifis country
is questionpble.

**Expunged as eordered by ¢he Chair.
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